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THE PAYMENT OF WAGES (AMENDMENT) ACT 1957
No. 68 or 1957

An Act further to amend the Payment of Wages Act, 1936, |

[28th December 19571

BE it enacted by Parliament in the Elghth Year of the Republic
of India as follows: —

Short title 1. (I) This Act may be called the Payment of Wages (A_m_erld-
and com- - ment) Act, 1957.

‘mencement, . .
) It shall come into force on such date! as the .Central
Government may, by notification in the Official Gazette, appoint.

Amendment 2. In section 1 of the Payment of Wages Act, 1936 (heremafter
of section 1. referred to as the principal Act),—

\

(1) in sub-section (5), for the words “the Act”, the words
“this Act” shall be substituted; and '

(i1) in sub-section (6), for the words “two hundred. rupees”,

the words “four hundred rupees” shall be substituted.

Amendment 3. In section 2 of the principal Act,—
of section 2.

(i) for clause (z) the followmg clause shall be subst1tuted
namely —

‘(i) “factory” means. a factory as defined in clause (m)
of section 2 of the Factorles Act, 1948;;

(i) in clause (ii)—

(1) for item (c), the following 1tem shall be - substitu-
ted, namely:—

“(c) inland vessel, mechanically propelled

(2) after item (f), the followmg item shall be inserted,
namely:— '

“(g) establishment in which any work relating to
the construction, development or maintenance of
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buildings, roads, bridges or canals, or relating to opera-
tions connected with navigation, irrigation or the supply
. ‘ of water, or relating to the generation, trahsmission
- - and distribution of electricity or any other form - of
power is being carried on;”’; and

(#t) for clause (vi), the following clause shall be substitu-
ted, namely: — :

‘(vi) “wages” means all remuneration (whether by way
of salary, allowances or otherwise) expressed in terms of
money or capable of being so expressed which would, if
the terms of employment, express or implied, were fulfilled,
be payable to a person employed in respect of his employ-
-ment or of work done in such employment, and 1ncludes—— ,

(a) any remuneration payable under any award or
.settlement between the parties or order of a court;

(b) any remuneration to which the person
employed is entitled in respect of overtime work or
holidays or any leave period;

(c). any additional remuneration payable under ' i
the terms of employment (whether called a bonus or ‘
by any other name); '

(d) any sum which by reason of the termination
of employment of the person employed is payable
under any law, contract or instrument which provides
for the payment of such sum, whether with or without
deductions, but does not provide for the time within
which the payment is to be made;

(e) any sum to which the person employed is
entitled under any scheme framed under any law for
the tlme being in force;

" but does not include—

(1) any bonus (whether under a scheme of profit
sharing or otherwiseé) which does not form part of the
remuneration payable under the terms of employment
|- .« or which is not payable under any award or settlement
’ between the parties or order of a court;

(2) the value of any house-accornmodation, or of
the supply of light, water, medical attendance or other
amenity or of any sefvice excluded from the computn-

tion of wages by a general or special order of the State
Government;
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(3) any contribution ‘paid by the employer to any
~ pension or provident fund, and the interest which may
- have ‘acerued thereon; ‘

b A ' : ‘ (4) any travelling allowance or the value of any
i travelling concession; -

(5) any sum paid to the employed person to defray
special expenses entailed on him by the nature of his
employment; or

_ (6) any gratulty payable on the termination of
' employment in cases other than those spe01ﬁed in sub-
‘clause (d).. :

 Amendment 4. In section 3 of the principal Act, in clause (a) of the proviso,
of section 3. g1 the words, brackets, letter and figures “clause (e) of sub-
section (1) of section 9 of the Tactories Act, 19347, the words, 25 of 1934,
brackets, letter and figures “clausé (f) of sub-section (1) of section
7 of the Factories Act, 1948” shall be substituted. 6370f 1948
Amendment 5. In section 7 of the principal Act—

of section 7. 0] in sub-section (1), the E&:planation shall be re-numbered
as Explanation I, and after the Explanation as so re-numbered,
the following Explanation shall be inserted, namely:——
“Explanation I1.—Any loss of wages resulting from the
~ imposition, for good and sufficient cause, upon a person -em- :
ployed of any of the following penalties, namely:— o !
(i) -the withholding of increment or promotlon
(including the stoppage of increment at "an efﬁc1ency
bar), '

(i1) the reduction to a lower post or- tlme scale or to
a lower stage in a time scale; or

(iit) suspension,

shall not be deemed to be a deduction from wages in any
case where the rules framed by the employer for the im- ,
position of any such penalty are in conformity with the ‘
requirements, if any, which may be specified in this behalf
by. the State Government by notification in the Official -
" Gazette.”;

(1) in sub-sectmn (2), for clause (d), the following clause
shall be substituted, namely —

~ “(d) deductions for house-accommodation supplied by _
the employer or by Government or any housing board set B
up under any law for the time being in force (whether the
‘Government or the board is the employer or not) or any
other authority engaged in the business of subsidising
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. house- accommodatlon which may be. spec1ﬁed in thls behalf

by thg State Government by notlﬁcatlon 1n the Ofﬁc1al
“Gazétte;”; and
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“(###) for-clause (k), the followmg clause shall be- substltuted .

namely:—

“(k) deductions, made with the written. authorisation : ...

of the person employed for payment of any premium on his
life insurance policy to the-Life Insurance Corporation of
;. India established under the Life Insurance Corporation Act,
31 of 1956, w1956, or for the purchase of securities of the Government of
w0 India-or of any State- Government or for being-depesited in
" any Post Office Savings Bank in furtherance ‘of any savings
scheme of any such Godvernment;”.

6 In sectlon 14 of the pr1nc1pa1 Act, in sub-sectmn (1), for the

Amendment

words, brackets and figures “sub- sectlon (1) of section. 10 of the ‘;fsec“on '
25 0f 1934. Factorles Act 1934”, the following shall be substltuted namely _

~ 630f 1948. . “sub-section (1) of section 8 of the Factorles Act 1948”.

7l In section 17 of the priricipal Act,—
(z) in sub-section (1)—

(a) for the words, brackets and figures “An appeal
- ....against a direction made under sub-section -(3) or sub-section
. (# of section 157, the following shall be -substituted,
o ‘namely — -

“An appeal against an order dismissing either wholly
or in part an application made under sub-section (2) of
section 15, or against a direction made under sub-section
(3) or sub-section (4) of that section’;

Amendment
of section
17.

(b) for the words “the direction”, the words “the order ~

or direction” shall be substituted;

(¢) for clause '(b), the following clause shall be substi-
tuted, namely:—

“(b) by an employed person or any official of a

~ registered trade union authorised in writing to act on his

behalf, if the total amount of wages claimed to have been

withheld from the employed person or from the unpaid

group to which the employed person belonged exceeds
fifty rupees, or”; and '

(i1} for sub-section (2), the followmg sub-section shall be
substituted, namely: —

“(2) Save as provided in sub-section (1), any order dis-
missing either wholly or in part an application made under

. 639 M of Law—102
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’ (' sub-sectwn (2) of sectlon 15 or a d1rect10n made under sub—
sectlon 3) or sub-section. (4) of that sectlon Shdll be final,”,

8. After section; 17 of the. principal Act, the followmg section shall_

section 17A. be mserted namely:— -

Conditignal "+ ..:

Aattachment
of property

or other-
person

. responsible

for payment
of wages.

- HITAL (2): Where at.-any time after-an. apphcetlon has been

«i made.under sub-section (2)".of section: 15 the authority, or where
of employer

-at:any tie after an appeal has been filed under section 17 by
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- an.employed person: or :any official . of a registered. trade union ..
- sauthorised in writing’ to ‘act en his behalf :the ‘court:referred to

Jin: that. seetion, is satisfied that the.employer or other: person

. responsible for the payment of wages-under - section 3 is likely to

evade payment of any amount.that may be directed to be paid

under section 15 or section 17 the authorlty or the court, as the

1 cilse may be, except in cases where the authority or court is of
op1n10n ‘that the ends of ]ust1ce would be defeated by the delay,_ ‘

after giving the employer or other person an. opportumty of
‘bemg heard, may direct the attachment of so much of the pro-

~ perty of the employer or other person responsible for the pay-
- ment of wages as is, in the opinion of the authority or court,

sufficient to satlsfy the amount which may be payable under the

E ;dlrectlon

“(2) The. provisions of the Code of ‘Civil Procedure 1908, re-

-"—*‘fflatmg to attachment before judgment under that Code’ shall, so

far as. may be, apply to any order for attachment under sub-
,.;__?ﬁsectmn 1. : :
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